' SCHEDULE Il
- FORM B
PUBLIC ANN OUNCEMENT
(Regulatzon 12 of the Insolvency and Bankrupicy (quuzdatton Pr ocess) Regulatzons 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF PETROLUBE INDIA LIMITED

1 NAM]‘ OF CORPORATE DEBTOR ) i Petrolube India lelted
2. DATE OF INCORPORATION OF CORPORATE DEBTOR May 02,1996
3. | AUTHORITY ~UNDER WHICH CORPORATE DEBTOR  Is|Ministry of Corporate Affairs |
INCORPORATED/ REGISTERED : Registrar of Companies (ROC)
. P __Delhi
4. . | CORPORATE IDENTITY NUMBER / LIMITED LIABILITY IDENTITY us 0500DL1996PLCO78666.
NUMBER OF CORPORATE DEBTOR ' : '
|5+ | ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL OFFICE (IF C-17 Shivaji Park, Punjabl Ba"h
: ANY) OF CORPORATE DEBTOR . - . - NewDelhi 110026
6. | DATE OF CLOSURE OF INSOLVENCY. RESOLUTION PROCESS -~ [22.10.2018
. _ LlQUlDATloN COMMENCEMENT DATE OF CORPORATE DEBTOR 23 09.2019 (Order reCCIVCd on
, 25.09.2019) |
8 Name and registration number of the msolvency professional |Name: Ashwani Kumar Gupta .
actnw as liquidator = : _ ' IBBI/IPA-001/IP-P00626/2017-
: ' 18/11082
9 . | Address and e-mail of the llquldator as remstered with the = |Address: C-402, Cauv: er}
Board - » , - Serenity,

#10/ 1-1; Raghavendra Extension
,Tumkar Road, Yeshwanthpur
.Bangalore, 560022. Karnataka

: Email Id: akguptafca@gmail.com
10 Address and c-mail to bé used for correspondence with the - Address: C-402, Cauvel y
liquidator and 1e]eph0ne number . ~ [Serenity,

: : o ' #10/ 1-1, Raghavendxd Extension

,Tumkar Road, Yeshwanthpur
,Bangalore, 560022. Karnataka
Email 1d: o
-hqu1datorpetrolube@Qmall.com
Contact No. 8108097518,
8369262358
11 LAST DATE FOR SUBMISSION OF CLAIMS ) : 23.10.2019 .

Notice is hereby given that the Hon’ble National Company Law Tribunal ,Court ~III, New Delhi Bencl'l, has ordered
the Lommcncemem of liquidation of the Petrolube India lelted on Vlde its order dated 23.09.2019

The stakeholders of Petrolube. India Limited are hereby called upon to submlt a proof of their clainis with proof on
or before 23.10.2019 to the quuldator at.the address mentioned against item 10. .

The financial creditors shall submit their claim with proof by eleclromc means only All other credltms may submu
the claims with proof in person, by post or by electromc means.

Submission of false or misleading pl.oofs of claim shall attract penalties.

Date: 27.09.2019
-Place: Bangalore
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